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(e) If the Sale Proceeds of Trees is not sufficient to fully square-up

the liability then the nert recourse shall remain open for

discussion so as to take due recourse of squaring-up the

o utsta n di n g I ia bi I it1r. "
6. All the above Clauses of the Agenda are duly discussed and

informed to both the sides in the Court.

7. Matter is adjourned to 27,O4,2OL7. Date is duly communicated

to both the sides.
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Dated: 2O.O3.2OL7
M.K. Shrawat 

Member (Judicial)
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